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0 Seee P fegrer 7z faoeht
3Mogoo—636 T—2022
ey e CEIL| AL, Srerrst e wofeio 7 ey

0 wroshodlo i Reell § AR aMlogosio—636 /2022 # TG sy Rie—
22,08.2023 Y U @I 3Ere Rerfey i—

IR A9l & =999 "o—72 § 73 @ 72y i clerermon @ G @M 9w @
FrSFFT 1T € U4 DAY T ONT fIER @ ghfaed Wb & aFid |

w0 Ty gRa e, WM die A% ool § AT 0.A. No. 636 of 2022, Ashish

Chaubey Vs ACP Tollyways Pvt. Ltd. & Ors. ¥ WIRG ¥ faei6—22.08.2023 & 3aer &q
YRA WOR, WIaR, 49 U4 Wdarg URadd HAed, SE erfed, odEes: ® UF Go—
L-1308/U.P./2022/41 fRTid—22.042024 (Ve a—1) §RT HF 99 o9 fagR & spRifafea s
3 FRE AT @ srae /e WRGYR ¥ IR SRiae! @ eier o) T —

“Since the project comes under the Eco-Sensitive Zone, thus it is recommended that the
Monitoring Committee as per Para 5 of the gazette notification No. S.0. 891 (E) dated
20.03.2017 of the Ministry of Environment, Forest & Climate Change, New Delhi may be
directed to access the extent & amount of violation of Eco-Sensitive Zone and evaluate the
compensation which will be levied on the User Agency. The committee may take into
consideration Clause 1.22 of FC guidelines while deciding the amount of compensation.”

ST & IguIer § URA WRPR TR I W ey GRadT w78 et @
ST Ho—Ial. 891 i 20032017 (Hervid—2) T TR SfigaT o BTaM. 2143 (31)
e 20052024 (Woria-3) B F ¥ gRRART WM B FARE WRRY @ Yow amg,
faveararer oed, Mgy @) sraerar 3 Reiw 18.07.2024 B AR 03:00 O AR B T |
95% 4 7o W R Afexy, U @8, 7% Rl § 9T 0.A. No. 636 of 2022, Ashish

Chaubey Vs ACP Tollyways Pvt. Ltd. & Ors. fdq$—22.08.2023 U4 WRa WRPR & IRT 99
F Serarg IR HAe @ T H0-File No.L-1308/U.P./2022/41 feies 22042024 F
T el @ agued W fer fwel e ) et T B R gee W e,
IR w7 v o0 Fefor o fooar a8, ae qof w & TofPfT wew w ¥ o F Rff e
W AIE BT PR T A AT B | o T o BT R R0-72-73 B WY Q9 @I
4 oRad foar mar €|

aa:uﬁwqﬁaﬁm%&ﬁmﬁ%ﬁm%wﬁﬁmﬁeﬁ%mﬁmﬁ
et feRm—fdyr o BRYC Hwaida P MEealsd & 3 Ho—1.22 (Hed—4) & SR
WA oA ¥ S TAB—ACPTPL/UPSHA/CAMP/2024-25/075 feid 16.07.2024 (VeR~d—5)

%wﬁmw%;ﬁ%w B AT ORI 6,01,74,036.00 F SRR FIER §RIRT o
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F0| oM @ W om oy | Wfed & § | S gori gR aRaremT | st qor
o | waeEr g gRT aRIf | oRRST @ | @) A W oA @) G | R o 9 o

WA @ W R AT aren ye IR @ T8 qreft g1y
1| Wildlife Management Plan | %50 6,91,74,036.00 2,00 Sferere 0 13,83,480.00
2 [Soil  and  Moisture | %0 6,91,74,036.00 0.50 Y %0 3,45,870.00

Conservation Plan

el T | 0 17,29,350.00

Rt wfif grr S & uw & faofe forar Tar & 5 Wildlife Management Plan g
Soil and Moisture Conservation Plan 917 ¥ If% Saq TR H ?{Ea' B & o g qo
o TG g SFNIRT @1 SRS YA SR e |
0§ DTN & UAS 235/10~1 RAIF 19-7-2024 (WerTa—6) GRT Wi word)
3l WA g forl TR fofr @ s SwWideR AuiRa eRRIRT B0 172935000 FY dy
WU H Teplel ST de B IR fohar |
T E—JNTR | —Q“
51 24
g
YHRI Ty
DR T WG T, ARG /
e wfhg, ARE il /
gfaTer Ho—6,300T0 =o—636 /2022




HRd AP
Government of India
I wafaRer, o v Sieary yiladT sare
G Ministry of Environment, Forest & Climate Change
axfs srEiaw, s
Regional Office, Lucknow
[ W, AT 7, WA Y, e, T -226024
Kendriya Bhawan, 11* Floor, Sector 11, Aliganj, Lucknow-226024, Phone No ; 0522-2326696

Email : rocz.lko-mefi@ nle,in, goimocfrolko® gmail.com

File No. L-1308/U.P./2022 f & ¢ Dated: 22.04.2024
By-Email COURT MATTER
URGENT
To,
The Chairman Monitoring Committee/ Commissioner
Mirzapur
Email:commmir@nic.in

Subject: In compliance of the order of Hon'ble NGT, Principal Bench, New Delhi in
0.A. No. 636 of 2022, Ashish Chaubey vs ACP Tollyways Pvt. Ltd. & Ors - reg:

Sir,
Kindly refer to the above cited subject matter and referred letter. The Hon'ble

Tribunal was pleased to pass the order dated 22.08.2023, relevant para reads as:

o L 4. The report submitted by the joint Committee and the DFO reveals the serious
violations of Environment Protection Rules by contractor.

5. Leammed Counsel appearing for the State had submitted that actions are being taken
by the persons who have violated the conditions. We direct the MoEF&CC to examine the
matter and take action according to law, in addition to calculation and realization of
environmental compensation. Further, in case of violation and constructions against the
conditions in violation Eco-Sensitive Zone, structure, if requires to be demolished, must be
demolished and remedial measures be taken according to the rules. Further action taken
report be filed by the MoEF&CC and NHAI within two months by email at
Jjudicialngti@gou.in preferably in the form of searchable PDF/OCR Support PDF and not in
the form of Image PDF........ »

In compliance of abovc order, mectings were convened under the Chairmanship of
Deputy Director General, Ministry of Environment, Foresl & Climate Change, Regional
Office, Lucknow along with Dr. Prachi Gangwar, Deputy Inspector General of Forest,
Dr. Pranay Misra, Assistant Inspeclor General of Forest with Shri Arvind Yadav, DO
Kaimur, Shri Kunj Mohan Verma, DFO, Sonbhadra, Shri Umesh Gupla, Regional
Officer, UPPCB, Sonbhadra,

Subsequently drawing inferences from the meed ing proceedings, MoEF&CC has filed the
report hefore the Jon'hle Tribunal {copy enclosed) with certain recommendation which
is ns 'li)llnw:i: ;
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“b) As per the gazette notification regarding Eco-Sensitive Zone of Kaimur Wild Life
Sanctuary no. S.0.891 (E) dated 20.03.2017 of Ministry of Environment, Forest & Climate
Change, New Delhi para 3 (1) (b) which read as:

“provided that the conversion of agricultural and other lands within the Eco-
sensitive Zone may be permitted on the recommendation of the Monltoring
Committee, and with the prior approval of the competent authority under
Regional Town Planning Act and other rules and regulations of Central/State
Government as applicable, to meet the residential needs of the local residents
such as:

i Widening and strengthening of existing roads and construction of new
roads;

il Construction and renovation of infrastructure and civic amenities;

{ii. Small scale industries not causing pollution;

iv. Cottage industries including village industries; convenience stores and
local amenities supporting eco-tourism including home stay; and

v Promoted activities and given under para 7.”

Since, the project comes under the Eco-sensitive Zone, thus it recommended that
Monitoring Committee as per para 5 of gazette notification no. S.0.891 (E) dated
20.03.2017 of Ministry of Environment, Forest & Climate Change, New Delhi may be
directed to assess the extent & amount of the violation of Eco-sensitive Zone & evaluate
the compensation which will be levied on the User agency. The committee may take into
consideration the clause 1.22 of FC guidelines while deciding the amount of
compensation.”

You are requested to access the amount of violation for calculation and realization
of environmental compensation and same should be recovered from user agency within
7 days so as to comply with Hon'ble Tribunal order(s)

Encl: As above
Yours Sincerely

|
(Dr. P ’/1 dé’-ing!:liq
' Deputy Inspector General of Forest

Copy to for similar action:

1. District Magistrate, Sonbhadra.Email:dmson@nic.in

2. District Magistrate, Mirzapur. Email:dmmir@nic.in

3. Member Secretary Monitoring Committee/Divisional Forest Officer,
Sonbhadra. Email: dfokaimoor@yahoo.co.in

4, Dr. Veenu Joon, Sci ‘D’, ESZ Division, MoEF&CC, New Delhi. Emalil:
joon.veenu@gov.in

(Dr. P? rjn&ﬁ-%)

Deputy Inspector General of Forest
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wiftRr & weeriyra
__ PUBLISHED BY AUTHORITY

. 801) =r§ feeelt, W, W 20, 2017/7FIETT 29, 1938
No. 801] NEW DELHI, MONDAY, MARCH 20, 2017/PHALGUNA 29, 1938

whmawaﬂtwgtrﬁaﬁam

wiEgET
w¢ feeft, 20 97, 2017

FLAT. 891().— FTHT STEHFAT AT TLFIT, TG, a9 AT ey wiaa gxvery 5 afdegaem
. F. 571, 2601 (31) arde 22 Rws, 2015, g7 TR & TS ¥ g 5 w8 off R ow ot =iy
&, o swe wvafaw §9 & v o, w9 arie &, e v s 6§ s, Redt se afige
Fafde g, Suees Fr € 78 A, wvs R A7 srafdy F e sl < e anifa B o,

A, I TR ATAREAT F Iw # oy siRea ol worenfd & wrw st ofve g v Sy aw
T aEg 'Y & e Fear T g

3, T TR AT, S R UNT ¥ Rorer ATy ahw Fram § 24° 27 510 30 ¥ 24° 52
0.9" 30 37 24° 38' 19.11""" 30 & 24° 39' 9.05"" IO wrerter sf¥ 82° 20’ 15.30" “'70 ¥ 83° 08' 23.3"
90 #fiT 82° 44' 59.9" 70 ¥ 82° 45' 007" Y0 FerigT F = srafeaw £ ofv 500.73 =t Frindte &
TFETT AL

A, &7 AT ATy e RO (gfaty wfAw), G (FadT adie), TAET AT (77
e, Fivare. sz (F57 §71), ata (T g, v (A Hamresren, it S (gee
Fritam), Rrare (#f3m sifrre), 4=, Rreftare G (offwer ofdem), @ R (r@ar a98) % R
TG AT F7 AT & 1 At T S o B e ¥ sl wdr eehte weft i o 8 1w
saarrer & 7t yer it o afafafier § 1 Rl drfex Rrod (aerer eor), e (SRt gw),
A FE (F777 Hg7), T areqw (73759, e g (Frofom staaiaEe) a9 TR (9T o)
aftafara § | ¥1%g S FUTH=g, A q4r AT afxdt § arir e §
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2 THE GAZETTE OF INDIA : EXTRAORDINARY {PART 1I—SEC. 3(ii)]

sire, TiftfRafis sk mfacfy gfte & mikRaRE w34 o ¥ =7 # e e Ao & =
Sire % v or, R RreaTe sl drod v sefvgear & frer 4 # RAffe §, 5 defa e gt wom
W%Wﬁmﬁﬁuﬁ*ﬁ%ﬁaﬁqﬁmﬁmmﬁﬁwﬁwwaﬁrwﬁmmmﬁﬁm
TAT HTAFE |

e, W, WA o, wtaer (dewrr) Py, 1086 % B 5 % gvfere (3) ¥ v afsw b
(swaror) serfAaw, 1986 (1986 & 20) ¥ urer 3 A FHuTTr (1) 3l ITUTT (2) F Aw (v) 7 WE (xiv) TAT
ITRT (3) &I Yo ARt w5 T e g, Ay aeasft soreon mifRafaer @3 s (R g s
ey TR WX st wer oy §) ¥ e ¥ wee vk o F dage sty sequrry, fF ey &
A 1 Rrerfie o ¥ Reare o oy sfdrfre wodt § R sty Prengere €, i

1. qiReRT @39 s 1 R sl saht dund.—(1) mikRafas 834 v o Brear Sy st
srvroe T W ST e 1 e g g |

(2) e @ s i aRer ¥ g st s R she St P 3 s S e
Fsmaz g !

(3) S F=hE srvarew i T i TEE iR w4l e e sirftow W F gt 5
=y IqEy | ¥ w7 SuEg )

(4) iRty w3Et < § o ardr 70 wrdt FF 40t % arg e feaf worret F Mgt gady Il E
TR IMEGE S

2. TRReRs @& 97 ¥ fre st sgriemn—(1) 7T awme, Tiiegfis @35 S % T6e ©
forw ror S sifEreEeT ¥ sifaw wre At ardie & @ ad i sty F ofiae, vt s F o |, o
Wiﬁmaﬁ%mﬁwﬁmmmﬁﬁsww@wmmﬁm
TR T SR 20 |

(2) witRufas &5 s ¥ R % s T i 7 Rt v 8 @l 8RR § oo ae
T4T AR LT A Tow [T F areer & off qar S g g sl Ry, @b i g g
T AT
(3) sl werdE, watEl s aifRafE B o g w0 g e F ad Rt
TR § 9 F S, wgi--

(OREIEECH

(ii) 7 =T gV,

(i) FF:

() 7T,

(v) 7% B,

(vi) =,

(vii)y FTeftor BT ;

(viii) =g i gz e

(ix) FTTTTTArE,

(x) F=TAAT T,

{xi) = Frwior frawr |
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[ 9T 1I-=vE 3(ii)] R H1 YUY : FHHRY ) 3

(4) i TErSET SR Rreme -, smacsT e frrrmardt ox #rd Ay st w2
Foft o 7% T vyl & R « & oy g agrdrear & adf sasee # gvar s
TiRFRafaFrT e 7 A S |

(5) st werierT ¥ srvrsmtRa St ¥ sfiifgre, R sy Rt & doeor, aramg et % s,
TR ¥ WA, serer St ¥ weha, e ofve eft wveror, warefir apaat fr srrersarel aqr mivRafiE
aire wartereer & st R sy wEegel, R o e ¥ srrvars §, 3 o sy g6

(6) st weraHT AVt e e v, it ol wery s, w9y o R, sersmr
srer Rt & ARt % v srerkw wlt | dresr S wwRet F B oo Beers gar gware qfr
ST giesit ¥ fravor grar wwtda BT smem

(7) si=frs wgramr Rl g3 S B F artiRafts spge P o waefir apErt £
s w g s gu faffafae gl

(8) =t werareT T wftrgEeT § R e vt ¥ grr srow vt F argg & a9 % e Feres afafy
¥ fore ue e weamas Fare R |

3. T @R T FFY S A Sy 'R T aftEer F sweEdt wr want =7 § R
e s woft, srai -

(1) S —(F) Tifeafas J32 S F wreEt ® o a4, sew-s &9, $r &, g F
weiver ¥ Fora frfeem R s ot sfie e et s anfOrfSrs sive slritfis darg Brre et % f
AT qT AUAAT AEt 2R WA R 3 Ay sisiores wgriewr § oo w7 & 86t 5 Faite B &
(@) wig witRfaw w5 st ¥ oftaw o i w7 sefmds R afifa & frefa o dr o s
¥ F IqAEA 8, &5 W G aiatae F agg auw wiEaerd § o agEEe ¥ 9 o =6
AEFR ¥ g Mt o B i F w0 F s @, o st Al fraardfir st S se
(i) Fremmer st =1 SieT S S 9 WG ST 94T wS A a qiuiy;

(i) gy wi= she A giEvgrst 1 afmi s o,

(i) TZIT A T FHLA AT A I, !

(iv) T = o siava arle SR 8 giEumams aver s st gl sers afifaks
Tizq § gietag 2 919, i

(v) Fahda Brarremt o oy 7 % sfada Barmr g

(M) Tig 7 A % st i w1 s o woerT feftr e AT st e s s e
et ¥ ot waw afordt % 7F aaTan i) SR ¥ agses 244 91 e waw R % st
o7 st wgafae STt ol s s o et (3 sl i arera) stfif, 2006 (2007
1 2) 41 2, F g ¥ fa, anforfas ar s e e & R e w8t e

(=) wig 7Z &z A1 5 wfifRafrs @58 a0 & o PRt § sodome w8 1f, Frrch affR ®
ﬁanmm%%wmmmmmmﬁﬁwmﬁsﬁﬁm%ﬁ?ﬁaﬂiwg&%mﬁﬂﬁm
FA A F AT, 79 s sy g s e 5 Enf

(%) 7 7 &7 At B T 4 1 Ao & 9 3w A i anftr qar e i R Rl o zar § -
3T A frAda aftafa 724 2rm |

(%) FATTHT AT ATeT=F FI ErAt # v AfiEor S % wave R s

) Scsoned with OXEN Scansier
¥ Scanned with DKEN Scanner

¥ scanned with OKEN Scanner



823

4 THE GAZETTE OF INDIA : EXTRAORDINARY [ParT II—SEC, 3(ii)]

(2) Tl Ser-we.—a=foE ggremT § @it wpls aw S B egEe f st i g s e
gt % forT e wifewiRe gift she e s gre O it 07 s Fe Reem Bt
yRftg 5= % Ao B 4R & aniREe de B s B B oaw aaf & a7 o afitr R
RETReTT T AT ST T 9@ o i ¥ R R 1
(3) wdeq.—(%) nftRulRs @3kt S & ier wier d@ft Braraeme, wfe agrdser ¥ aga g6, @
ST WETAISAT T W =7 g |
() W NRAISET OST AHIT % e P g a9 ol qatereer Fraer & e & dame dnfr
() WleA WETASAT S iorE WRTASET ¥ 0w % w0 F gt
(=) witfRufds-vden dadt Brarsar e F sdiw BfRafa 2T, smiq -
(i) witRufis sqge wer e & @=1fta wiest & aearft afindrr ¥ oy am qfar &
famy gy dor Ay A & ow Feinfrer g o wiifeufas @44 o % e aw 29d o oFF
e €, 79 TR g o R srpene =t @it st wififeafs @34 st 7 P
us Frafier & o § =3), uw i & ot st il 938 S ¥ B aw oft /g wies
fraraTy a7 e FrarT #7 R i qgriemT ® agan g,

(if) wirRafT @544 st & e aft 9 vz Gemramt a1 B wizm Gt & B
T W AW, A9 ST FHarg giEd g F aniaes Rt % g 941 o o
weger wifdEww, g 9t witRufis wiEa (amg-awy 1T T4 |@9ifie) weeds Rkt
Hadt SN T T ST F AT U STATed g,

{iil) r=ters wErdvsT 1 AgwTa e S e, woEw ¥ g e s oo e Gt ¥
AT #1 aEatas wue AR &l guar Ferost st § e w sranfa @=5te Gfams
WO I e foem g |
(4) *afiE Roas—aRf®ts 458 9@ § 9gap @iE fwa 5 off == & of v for
serg &, dr RBTsmTd, 9= T, SRAT, 9TE W, SUEAT, TErE, TET, WO, Seage, T ang A
veare £ st sire w afiefira R sroa qar gaf g v dar % Rre, sygss demT g s el
alrT Ut AT ai=fors wEraTsTT 7 9 2T
(5) e FRfifa Ao wa—afRefs 938 |m § wa=i, s, Rree-a'a, Ui, saws it
FIEFaT Wee F a1 sire srgral it wge 7 sret i gwE dogrer | arerd dare £ srdt

(6) gaf stgwor.—rataor (soa) wfdfras 1986 ¥ srefivr wafd wgwor (Rffermw sie Fg=r) R, 2000
T P oradt & sgaew § witRafes @5d s § eaf wgmor F Ao % fe et swifaa
FTI

(7) AT TEEO—TTST AT F TATECO FoarT Ay (regmer Framor s ) wffew, 1981 (1981 =
14) T 7% adfir T T vl ¥ e Ay weuer F frew ¥ R anizdw Raiw Ak
At Ay 2y

(8) afgama #r Frewr —mifrRufa @4t ot # swrenfia afgars w1 Fremr wmam wntzds frgiat &
fory ity Wi srszfam & Frearon & siavta wateor (g sfirfam, 1986 st gwe i aame
70 A7t ¥ IvEEt F AT 8 |

(9) B Fafere.—ra smfordi v faera fawfafe = # g
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[ H-@ve 3(ii)] WA 1 eI« A 5

@  wiiRufas w3 S #§ St srafrg, wwwaer we st S sifiee weaae B, 2016,
T VTR o % vty g el sreramy aftads derey fr afiegsE | 1.6 1357(3)
Tt 8 srifer, 2016 gy WA R o &, & Seet 3 argare Bt fm s ;
Giy  warirr wifReseedt & der Rrsfrof s sl Rl daesit 3 v sroflrgt % dyags
¥ R Ao ST W
iy &= Frefrroftr oot o sl @ gaee ar $60 adt F amaw & st e
ST | '
Gv) st aradt g Reers wiffRafrs g5d o ¥ age vgEm B o s g Pef
watroftr oftge GR § g sfe wiffRafas w38 st # v soforet v ST A7
R AATT TE FOT
(10) 3= ¥l sRre—mitfeafes @38 o § S Rieal sofindi 1 Few are =7 s
qataor, 79 sf< sy wiady derey & wwg-ang ¢ gaEaiEy sfrEar 9./ 343 (@) arfie 28
wrs 2016 BT R d7 Rrfraftr st way aw, 2016 % weEst F sa B s o
(11) wfes sufte ydaa~—niiffafs @58 s # wrffes swfte wedv 1 Frem wa a7 e 5
TiaTy, 39 X SHATY TEdd $Ae 1 a9y-a8y W gqrEaieg sftgaar €905 340(), aria 18
AT, 2016 FTRT WHIISE AT Srqierg wersr fam 2016 % Swast ¥ sqare. [ s
(12) fRwior s Reder spqfre g —niRafts w5 & § dRmi & Bww aafie w&@y @ feem
WTEd {EHIT & 9aTao, 79 ofie srerary uftads s £ awa-awy 98 qurdaiye stigear €5F
317(x1), arfim 29 7T+, 2016 T Ty w@iRwior sie freda ey Fam, 2016 & sweai & sqan fGar
Enoi
(13) g g —afagy i oy wfafafegr s ¥ s Rftete g ¢y 5w 969y § a=fas
TErErEET § Féa vy Rt R srdr o it agrdismt % a2 ofre asr 901 F aaw
TR % Z10 ST g a%, At afuf ygw et st Bt % agae ey it %
AT i WAL FET |
(14) AN THrdar - () e oo ¥ 39 TR % T % T A1 T, griRaiis g4
S % WA 318 90 wgfia ST 6 Ty $7 g T8t € A
(ii) TrfefRafas G4t S F ST FA 9w 48 F i F Wi B I vt s f o S
s A s
(15) TgTE TATHY FY G- TETET TATHT F WL F i _
(7) sr=o® wETASAT TEIET FATE 9T &y W Suida g ot el o dfmior ff sgar St &
ST |

(@) 7= % w% 37 Rt % ava e w2 ogrdt oot a1 et w Rt dt Rt f sgaft
5 % rft

16. af% 77 wravw auwar §, 70 9fegEAr F It f wwrd For § T aee o) aee w39

zarat fAfde wom

4. Rtz @k Rftufe st dafife Ao —miRefs @@t s § o s wtaor
(Frarr) wfafier, 1986 (1986 %7 29) ¥ Tt she wody semftw qwme o Pt grer o &
drr 1 &k wreofy # PR At # Riftafie 9, st -
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qreoft
. freTy feoquftai
(1) (2) (3)
wirfa frreerr )
1. afufirs &ww, TR f awe, 3= | () w9y $ 3 sty G v (7 o g e,
drE Y v weqT fit A v g @A et aresfs s
et §t o smaermas Rt freft sodnr F e
womAt ¥ wiwter a1 weewa ¥ fne sl wir e i wee
FaT i o By avgew v 421w Ftor e ot wfeafom 8,
% Rrare ot gt
(=) waw #wha, st sgew Araver ofY frz mte
(=) =, 1905 Fr 202 Frum, wrzrads G T
WITH WTRI ¥ wrsr § v avfoa 4 wrer, 2006 3@ P
FifsaT (701) °. 2012 =T 435 ET WEROH TATH AT
TR ¥ wmrd § ardta 21 @i, 2014 F dafr 3w ¥
IO | FAST YR 200 |
2. sy Rt Y sgramT aitfRufi® #3941 5w & dime % ar e aa fEt =
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Deihi, the 20th March, 2017

S.0. 891(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary,
vide notification of the Government of the India in the Ministry of Environment, Forest and Climate Change
number 8.0. 2601(E), dated 22* September, 2015, inviting objections and suggestions from all persons likely
to be affected thereby within the period of sixty days from date on which copies of the Gaze(te containing the
said notification were made available to the public;

AND WHEREAS, objections and suggestions received from all persons and stakeholders in
response to the drafi notification have been duly considered by the Central Government;

WHEREAS Kaimur Wild Life Sanctuary situated in the Mirzapur and Senebhadra districts of Uttar
Pradesh lying between 24°27°51'N to 24°52°0.9”"'N and 24"38'19.11"'N to 24°39°9.05"'N latitudes and
82°20"15.30"'E to 83°08'23.3"'E and 82%44'59.9""E 1o §2%45°0.07"°E longitudes is spread over an area of
500.73 Sq. km.

AND WHEREAS, Kaimur Wild Life Sanctuary offers natural habitat for Black Bucks (Antilope
cervicapra), Sloth Bears (Melursus wrsinus), Wild Boars (Sus scrofa), Striped Hyena (Hyaena hvaena),
Sambhar (Rusa unicolor), Pangolin (Manis crassicaudata), Indian Fox (Vulpes bengalensis), Jackals (Canis
aureus), Apes, Spotted Deer (Axis axis) and Chinkara (Gazella bennettii). There are a number of water bodies
and a number of species of land and water birds. All the major orders of Reptilia are represented in this
Sanctuary, These include the Monitor Lizard (Varanus sp.), Cobra (Ophiophagus Hannah), Common Krait
(Bungarus caeruleus), Russell's Viper (Daboia), Rat Snake (Panthrophis obsoletus) and Pythons (Python sp.).
Fresh water crocodiles are found in the Belan and Bakhar rivers.

AND WHEREAS, it is necessary 10 conserve and protect the area, the extent and boundaries of
which are specified in paragraph [ of this notification around the protected area of Kaimur Wildlife Sanctuary
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as Eco- sensitive Zone from ecological and environmental point of view and to prohibit industries or class of
industries and their operations and processes in the said Eco-sensitive Zone.

NOW THEREFORE, in cxercise of the power conferred by sub section (1) and clauses (v) and (xiv)
of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act 1986 (29 of 1986) read
with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby
notifies an area to an extent of 1 km all around the boundary of Kaimur Wildlife Sanctuary in the State of
Uttar Pradesh as the Kaimur Wildlife Sanctuary  Eco-sensitive Zone (herein afler referred to as the Eco-
sensitive Zone) details of which are as under, namely;-

I3

1. Extent and Boundaries of Eco-sensitive Zone. (1) The extent of Eco-sensitive zone shall be [ km all
around the boundary of Kaimur Wildlife Sanctuary, with an area 0f 475.102 S¢q. Km.

(2)  The map of the Eco-sensitive Zone along with latitudes and longitudes and GPS coordinates is appended
as Annexure L

(3) The details of GPS coordinates of the points along the boundary of the Kaimur Wildlife Sanctuary and its
Eco-sensitive Zone are appended us Annexure-IIL

(3) The list of 70 villages falling in Eco-sensitive Zone along with GPS coordinates is appended as
Annexure-111

2. Zonal Master Plan for the Eco-sensilive Zone.- (1) The State Government shall, for the purpose of
the Eco-sensitive Zone prepare, a Zonal Master Plan, within a period of two years from the date of
publication of final notification in the Official Gazette, in consultation with local people and adhering to the
stipulations given in this notification for consideration and approval of the Competent authority in the State
Government. '

{2) The Zonal Master Plan for the Eco-sensilive Zone shall be prepared by the State Government in
such manner as is specified in this notification and also in consonance with the relevant Central and
State laws and the guidelines issued by the Central Government, if any.

(3) The Zonal Master Plan shall be prepared in consultation with the following State Departments,
for integrating the ecological and environmental considerations into the said plan:

i. Environment,
il. Forest and Wildlife,

iii. Agriculture, ’
iv. Revenue,
v, Urban Development,

Vi. Tourism,
vii, Rural Development,
viii.  Irrigation and Flood Control,
ix.  Municipal
X. Panchayati Raj
xi. Public Works Department,

(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use,
infrastructure and activities, unless so specificd in this notification and the Zonal Master Plan shall
factor in improvement of all infrastructure and activities to be more efficient and eco-friendly.

(5)  The Zonal Master Plan shall provide for restoration of denuded areas, canservation of existing
water bodies, management of catchment areas, watershed management, groundwater management,

soil‘and moisture conservation, needs of loeal communil y and such other aspects of the ecology and
environment that need alention,
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(6) The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban
settlements, types and kinds of forests, agricultural arens, fertile lands, green area, such as, parks and
like places, horticultural areas, orchards, lakes and other water bodies and also with supporting maps.
The Plan shall be supported by Maps giving details of existing and proposed land use features.

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone as to ensure Eco-friendly
development (or livelihood security of local communities.

(8) The Zonal Master Plin shall be a relerence document for (he Monitoring Commitlee for carrying
out its functions ol monitoring vide the pravisions ol this notification.

3. Measures to be taken by State Government.The State Government shall take the following
measures for giving effect to the provisions of this notification, namely:-

(1) Land usc.-

(a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes
in the Eco-sensitive Zone shall not be used or converted into arcas for major commercial or industrial
activities. Such areas shall be clearly defined in the Zonal Master Plan along with maps.

(b) Provided that the conversion of agricultural and other lands within the Eco-sensitive Zone may be
permitted on the recommendation of the Monitoring Committee, and with the prior approval of the
competent authority under Regional Town Planning Act and other rules and regulations of Central/State
Government as applicable, to meet the residemtial needs of the local residents such as:

i. Widening and strengthening of existing roads and construction of new roads;
ii. Construction and renovation of infrastructure and civic amenities;

iii. Small scale industries not causing pollution;

iv. Cottage industries including village industries; convenience stores and local amenities
supporting eco-tourism including home stay; and

v. Promoted activities and given under para 7.

(c) Provided further that no use of tribal land shall be permitted for commercial and industrial development
activities without the prior approval of the of the competent authority under Regional Town Planning Act
and other rules and regulations of State Government and without compliance of the provisions of article
244 of the Constitution or the law for the time being in force, including the Scheduled Tribes and other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

(d) Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be
correcled by the State Government, after obtaining the views of Monitoring Committee, once in each
case and the correction of said error shall be intimated to the Central Government in the Ministry of
Environment, Forest and Climate Change:

(e) Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

() Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and
habitat restoration activities.

(2) Natural springs.- The catchment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the catchment area plan

shall be drawn up by the State Government in such a manner as to prohibit development activities at or near
these areas as which are detrimental to such areas.

(3) Tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities within the Eco-
Sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone,

(b) The Eco-Tourism Master Plan shall be prepared by Department of Tourism in consultation with State
Departments of Environment and Forests,

(c) The Tourisim Master Plan shall form a component of the Zonal Master Plan,
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(d) The activities of eco-tourism shall be regulated as under, namely:—

(1) No new construction of hotels and resorts shall be allowed within 1 km from the boundary of the
Wildlife Sanctuary or upto the extent of the ESZ whichever is nearer. However, beyond the distance of
1 km from the boundary of the Wildlife Sunctuary till the extent of the Eco-sensitive Zone, the
establishiment of new hotels and resorts shall be allowed only in pre-defined and designated areas for
Eco-tourism facilities as per Tourism Master Plan,

(i) all new tourism activities or expansion of existing tourisin activities within the Eco-sensitive Zone
shall be in accordance with the guidelines issued by the Central Government in the Ministry of
Environment, Forest and Climate Change und the eco-tourism guidelines issued by National Tiger
Conservation Autharity (as amended from time to time) with emphasis on eco-tourism;

(iii)  Until the Zonal Master Plan is approved, development for tourism and expansion of existing
tourism activities shall be permitted by (he concerned regulatory authorities based on the actual site
specific scrutiny and recommendation of the Monitoring Committee.

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool
reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall
be identified and preserved and plan shall be drawn up as part of the Zonal Master Plan.

(5) Man-made heritage sites.- Buildings, structures, artefacts, arcas and precincts of historical,
architectural, aesthetic, and cultural significance shall be indentified in the Eco-sensitive Zone and plans for
their conservation shall be prepared as part Zonal Master Plan.

(6) Noise pollution.- The Environment Department of the State Government or State Pollution Control
Board shall implement the regulations for control of noise pollution in the Eco-sensitive Zone in accordance
with the provisions stipulated of the Noise Pollution (Regulation And Control) Rules, 2000 under the
Environment (Protection) Act, 1986

(7) Air pollution.- The Environment Department of the State Gavernment or State Pollution Control Board
shall implement standards and regulations for the control of air pollution in the Eco-sensitive Zone in
accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and
the rule made thereunder.

(8) Discharge of elfluents.- The discharge of treated elfluent in Eco-sensitive Zone shall be in accordance
with the provisions of the General Standards for Discharge of Environmental Pollutants covered under
Environmental (Prolection) Act, 1986 and rules made therein. -

(9) Solid wastes. - Disposal of solid wastes shall be as under:-

(i) the solid waste disposal in Eco-sensitive Zone shall be carried out in accordance with the provisions of the
Solid Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment,
Forest and Climate Change vide notification number 8.0. 1357 (E), dated the 8" April, 2016 as amended
from time to time;

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-
biodegradable components;

(ii) the biodegradable material shall be recycled preferably through composting or vermiculture;

(iv) the inorganic malerial may be disposed in an environmentally acceptable manner at site(s) identified
outside the Eco-sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-
sensilive Zone.

(10) Bio-medical waste.- The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out
in accordance with the provisions of the Bio-Medical Waste Management Rules, 2016 published by the
Government of India in the Ministry of Environment, Forest and Climate Change vide notification number
G.S.R 343 (E), dated the 28" March, 2016, as amended from time to time.

(11) Plastic Waste Management:- The Plastic Waste Management in the Eco-sensitive Zone shall be carried
out as per the provisions of the Plastic Waste Management Rules, 2016 published by the Government of India
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in the Ministry of Environment, Forest and Climate Change vide notification number G.S.R 340 (E), dated the
18th March, 2016, as amended from lime to lime.

(12) Construction and Demolition Waste Management:- The Construction and Demolition Waste
Management in the Eco-sensitive Zone shull be carried oul as per the provisions of the Construction and
Demolition Waste Management Rules, 2016 published by the Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number G.8.R 317 (E). dated the 29th March,
2016, as amended from time to time.

(13) Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner
and specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the
Zonal master plan is prepared and approved by the Competent Authority in the State Government, the
Monitoring Committee shall monitor complinnce of vehicular movement under the relevant Act and the rules
and regulations made thereunder.

(14) Industrial Units- (i) On or after the publication of this notification in the Official Gazette, no new
polluting industries shall be allowed to be set up within the Eco-sensitive Zone.

(i) Only non-polluting industries shall be allowed be established within ESZ vide Central Pollution Board’s
categorization,

(15) Protection of il Slopes.- The protection of hill slopes shal! be as under:
(a) The Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted.
(b) No construction on existing steep hill slopes or slopes with a high degree of erosion shall be permitted.

16. The Central Government and the State Government shall specify other measures, if it considers necessary,
in giving effect 1o the provisions of this nolification.

4. Prohibited, Regulated and Promoted Activities

All activities in the Eco sensitive Zone shall be governed by the provisions of the Environment (Protection)
Act, 1986 (29 of 1986) and the rules made thereunder and be regulated in the manner specified in the Table
below, namely:—

TABLE
S.No. Activity Remarks
(h (23 (3)
Prohibited Activities _
L. Commercial Mining, stone quarrying and | a) All new and existing (minar and major minerals),
crushing units. stone quarrying and crushing units are prohibited with
immediate effect except for meeting the domestic needs
of bona fide local residents including digging of earth for
construction or repair of Houses and for manufacture of
country tiles or bricks for housing and for other activities.
{b) The mining operations shall be carried out in
accordance with the order of the Honble Supreme Court
dated 04.08.2006 in the mauer of T.N. Godavarman
Thirumulpad Vs. UOI in W.P.(C) No.202 of 1995 and
dated 21.04.2014 in the matter of Goa Foundation Vs.
UOI in W P.(C) No.435 of 2012,
2. Setting up of saw mills. No new or expansion of existing  saw mills shall be
) permitled within the Eco-sensitive Zone,
3 Setting up of industries causing water or air | No new or expansion of polluting industries in the Eco-
or s0il or noise pollution. sensitive Zone shall be permiued.
4. Estblishment of new major hydroelectric | Prohibited (except as  otherwise provided) as per
projects and irrigation projects, applicable Jaws,
5 Use, production or processing of any | Prohibited (except as  otherwise provided) us per
hazardous substances, upplicable lnws.
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Discharge of untreated effluents and solid
waste in natral water bodies or land area,

Prohibited {cxcept as otherwise provided) as per
applicable laws,

New wouod based industry.

No establishment of new wood based industry shall be
permilted within the limits of Eco-sensitive Zone:
Pravided the existing wood-based industry may continue
a8 per law:

Provided further that renewal of licenses of existing saw
mills shall not be done on their expiry period,

Establishment of lurge-seale commercial
livestock and poultry farms by [linms,
corporate, companies,

Prohibited (except as  otherwise provided) as per
applicable laws except for meeting lacal needs,

9.

Setting up of brick kilns,

Prohibited (except as  otherwise provided) as per
applicable laws, '

chulalcd Activities

10.

Establishment of hotels and resorts.

No new commercial hotels and resorts shall be permitted
within one kilometer of the boundary of the Protected
Area or up to the extent of Eco-sensitive zone, whichever
is nearer, except for small temporary structures for Eco-
tourism activities,

Provided that, beyond one kilometer from the boundary
of the profected Aren or upta the extent of Eco-sensitive
zone whichever is nearer, all new tourist activities or
expansion of existing activities shall be in conformity
with the Tourism Master Plan and guidelines as
applicable.

11.

Construction activities.,

(a) No new commercial construction of any kind shall be
permitied within one Kilometre from the boundary of the
Protected Area or upto extent of the Eco-sensitive Zone
whichever is nearer;

Provided that, local people shall be permiued to
undertake construction in their land for their use
inciuding the activities listed in sub paragraph (1) of
paragraph 6 as per building byelaws.,

{b) Provided that the construction activity related to small
scale industries not causing pollution shall be regulated
and kept at the minimum, with the prior permission from
the competent authority as per applicable rles and
regulations, if any.

12,

Extraction of ground water

Regulated under applicable laws to meet the drinking
water or agriculiueal requirement of locals.

13.

Felling of trees.

{a) There shafl be no felling of trees on the forest or
Government or revenue or private lands without prior
permission of the competent authority in the State
Government.

(b) The felling of trees shall be regulated in accordance
with the provisions of the ¢oncerned Central or State Act
and the rules made thereunder.

Erection of electrical and communication
towers and laying of cables and other
infrastructures

Regulated under applicable law. Underground cabling
may be promoted,

Infrastructure including civic amenitics

Shall be done with mitigation measures, as per applicable
laws, rules and regulation and available guidelines.

Widening and strengthening of existing
roads and construction of new raads,

Shall be done with mitigation measures, as per applicable
laws, rules and regulation and available guidelines.

Movement of vehicular traffic at night,

Regulnted for commercial purpase, under applicable
laws,

18.

Inroduction of exotic species,

Regulated under applicable laws.

19,

Uses of Plastic carry bugs,

Reguluied undor applicable laws,
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20. Protection of hill slopes and river banks. Regulated under applicable laws.
21, Discharge of weated effluents in natural | The discharge of tweated effluent shall be regulated as
water bodies or land arca, per applicable laws. Efforts shall be made to recycle/re-
use the trented effluent.
22, Commereial Sign boards and hoardings, Regulated under applicable laws,
23, Small  scale  industries  wot  causing [ Non pollwting, non-hazardous, small-scale and service
pollution, industry, agriculture, floriculture, horticulure or agro-
based industry producing producis from indigenous
gouds [rom the Eco-sensitive Zone, and which do not
coause any wdverse impact on environmient shall be
permiited,
4. Collection of Forest produce or Non- | Reguluted under applicable laws.
Timber Forest Produce (NTEFP).
25. Air and Vehicular Pollution Regulutions for the control of sir pollution in the Eco-
sensitlive Zone in accordunce with the provisions of the
Air (Prevention and Control of Pollution) Act, 1981 (14
ol 1981) and rules made thereunder shall be complicd
with,
26. Noise pollution Conlrol of noise peltution in the Eco-sensitive Zone shall
be in accordance with the provisions stipulated of The
Noise Pollution (Regulation And Control) Rules, 2000
under the Environment (Protection) Act, 1986
27. Open Well, Bore Well ete. for agriculture | Regulated and the activity should be strictly monitored by
or other usage the appropriate authority.
28, Salid Waste Management, Management of solid waste shall be as per the provisions
of the Solid Waste Management Rules, 2016 under
Environment (Protection) Act, 1986,
29, Eco-tourism Regulated under applicable laws.
30. Undertaking  activities related to  eco- | Regulated under applicable laws.
tourism like over-flying the Wildlife
Sanctuary Area by aircraft, hot-air
balloons.
Promoted Activities _
31 Ongoing agriculture and  horticulture | Shall be actively promoted.
practices by local communities along with
dairies, dairy farming, aquaculiure and
fisheries.
32, Organic farming. Shall be actively promoted,
33. Adoption of green technology for all | Shall be actively promoted,
activities,
34. Cottage  indusiries  including  vitlage | Shall be actively promoted,
artisans. _
35. Rain water harvesting Shall be actively promoted.
36. Use of renewable energy sources Shall be actively promoted,
31 Agro Forestry Shall be actively promoted:
38. Environmental Awareness Shall be actively promoted,
39. Skill Development Shall be actively promoted.
40. Restoration of Degraded Land/ Forests/ Shall be nctively promoted.
Habitat
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5. Monitoring Commillee:-

The Central Government hereby constitutes a Monitoring Committee, for effective monitoring of the Eco-
sensitive Zone falling in the State of Utlar Pradesh, which shall comprise of the following namely:-

1. Commissioner, Mirzapur Chairman
2. A representative of District Magistrate, Sonbhadra Member
3 A representative of District Muagistvate, Mirzapuor Member
4, Regional Officer, Uttar Pradesh Pollution Control Board, Sonbludra or Mirzapur Member
5. Senior Town Planner ol the area Member
6. | One representative af Non-Governmental Organisation (working in the field of Member

environment and heritage) to be nominated by the Stute Government for a period of
three years.

7. One expert in the arca of ecology and environment lo be nominated by the State Member
Governiment for a period of one year

8. Mcember of State Biadiversity Board Member

9, Deputy Conservator of Forests, Kaimur Wildlife Division Member Secretary

6. Terms of Reference:
(D The tenure of monitoring committce shall be for three years.
(2) The Monitoring Committee shall monitor the compliance of the provisions of this Notification.

(3) The activities that are covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14 September,
2006, and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the
Table under paragraph 4 thercof, shall be serutinized by the Monitoring Commitiee based on the
actual site-specific conditions and referred to the Central Government in the Ministry of
Environment, Forests and Climate Change for prior environmental clearances under the provisions
of the said notification.

4) The activities that are not covered in the Schedule to the notification of the Government of India in
the erstwhile Ministry of Environment and Forests number $.0. 1533 (E), dated the 14™ September,
2006 and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the
Table under paragraph 4 thereof, shall be scrutinized by the Monitoring Committee based on the
actual site-specific conditions and referred to the concerned Regutatory Authorities.

(5) The Member Secretary of the Monitoring Committee or the concerned Collector(s) or the concerned
park Deputy Conservator of Forests shall be competent 1o file complaints under section 19 of the
Environment (Protection) Act, 1986 against any person who contravenes the provisions of this
notification.

(6) The Monitoring Commitiee may invite representatives or experts from concerned Departments,
representatives from Industry Associations or concerned stakeholders to assist in its deliberations
depending on the requirements on issue to issue basis.

(7)  The Monitoring Commitiee shall submit the annnal action taken report of its activities as on 31%
March of every year by 30" June of that year (o the Chief Wildlife Warden of the State as per pro-
forma appended at Annexure-1V.

(8)  The Central Government in the Ministry of Environment, Forests and Climate Change may give
such directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

7. The Central Government and State Government may specif y additional measures, if any, for giving
effect to provisions of this notification.
8. The provisions of this notification shall be subject to the orders, if any, passed, or ta be passed, by

the Hon’ble Supreme Court of India or the High Court or National Green Tribunal
[F. No. 25/112/2015-ESZ-RE]
LALIT KAPUR, Scientist ‘G’
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Annexure-1
Map of Eco-Sensitive Zone of Kaimur Wildlife Sanctuary with GPS coordinates
LAND USE/LAND COVER MAP (RTHIN | K PROPOSED ECO-SENSTTIVE ZONES OF KAIMOUR WILDLIFE SANCTUARY,
KAIMOOR WILDLIFE DIVISION, MIRZAPUR, UTTAR PRADESH
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Annexure-II
GPS Coordinates of Kaimur Wild Life Sanctuary, Soubhndry/ Mirzapur, Uttar Pradesh

BOUNDARY COORDINATE LIST OF KAIMUR WILDLIFE DIVISION
DISTRICT -MIRZAPUR / SONBHADRA

1D Longitude Lalitude

1 82°20'44.537" E 24° 52'44.470" N
2 82°22'16.560" E 24° 52'34.479" N
3 82° 23' 28.326" E 24° 52'8,018" N
4 32° 24" 13.157" E 24° 50 59.364" N
5 82°25'13.151"E 24°50'42.154" N
6 82° 26'45.656" E 24° 49'57.996" N
7 §2°27'33.291" E 24°50' 16.672" N
3 82°27'54.772" E 24°49'42.345" N
9 82°28'6.780" E 24° 48'38,153" N
10 32° 28'28.870" E 24°47'38.855" N
11 82°27'40.427" E 24°47'27.681" N
12 82°27'454371" E 24°46'48.522" N
13 82°26'55.905" E 24°46'21.543" N
14 82°26'16.316" E 24°45'46.975" N
15 82°25'24.233" E 24° 45'34.990" N
16 82° 25'26.066" E 24°44'15919" N
17 82°27'36.667" E 24°44'42,123" N
18 82°27'2.338"E 24° 43'49.200" N
19 82°26'57 923" E 24°42'42 671" N
20 82°27'25.55%" E 24°41'50.811" N
21 82°27'53.122" E 24°40'53.125" N
22 82°28'40.231"E 24°41'49.249" N
23 82°29'41.111"E 24°41'36.996" N
24 82° 30' 24.495" E 24°42'24 825" N
25 82° 30' 56.730" E 24°41'38.734" N
26 82°31'49.683" E 24°41'49.014" N
27 82°33'0.430"E 24°41'24.989" N
28 82°32'42.148" E 24°42'33.411" N
29 82°32'20.913" E 24° 43'24.388" N
30 82°33'2.388" E 24°44'3.070" N
31 82°33'14.676" E 24°44'38.724" N
32 82°33'17.264" E 24° 45'40.273" N
33 82°32'47.958" E 24°46'42,152" N
34 82° 31'52.286" E 24° 46' 36.068" N
35 82° 31' 22.660" E 24°47'12,983" N
36 82° 32'55.661" E 24°47'15.357" N
37 82° 33'59.666" B 24° 47 31.333" N
38 82° 34'31.105" E 24° 48' 6.783" N
39 82°34'16,124" E 24° 48'47.714" N
40 82°36'0.136" E 249 48'54.100" N
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41 82°36' 7.688" E 24°48'3.261" N
42 82°36'41.357" E 24°47'58.739" N
43 82°37' 12.443" E 24° 48'5.892" N
44 82°37'52841"E 24°48'27.919" N
45 82° 38' 49.286" E 24° 48' 22,308" N
46 82°39'33.513"E 24° 48'57.599" N
47 82°40'6.250" E 24°48'51.410" N
48 82° 40' 19.531" E 24°48'22.139" N
49 82°40'37.447"E 24° 47'58.641" N
50 82°39'50.677" E 24°47'37.529" N
51 82°39' 6.909" E 24° 47'36.350" N
52 82° 38 47.364" E 24°47'5.778" N
53 82°37'29.880" E 24°47'4,961" N
54 82° 37" 19.891" E 24°45'57.670" N
55 82° 36' 22.884" E 24° 45' 18.344" N
56 82° 35'27.963" E 24° 44' 58.960" N
57 82°35'21.777" E 24° 44' 2.442" N
58 82° 36' 17.004" E 24°43'35.227" N
59 82°35'31.258" E 24° 42' 8.344" N
60 82°37'1.012" E 24°41° 35.764" N
61 82°38'19.353" E 24°42'46.474" N
62 82° 37 19.042" E 24° 43' 42.048" N
63 82° 38'18.059" E 24° 44'36,324" N
64 82°39'7.483" E 24° 43' 44.192" N
65 82°38'32.421"E 24°43'10.462" N
66 82° 40' 40.824" E 24° 43'7.376" N
67 82°41'16.582" E 24° 43' 24.448" N
68 82° 41'29.064" E 24°44' 11.736" N
69 82°42' 18.027" E 24° 43 54.540" N
70 82° 43'33.202" E 24° 44' 28.626" N
7 82°43'3.537" E 24° 43'51.524" N
72 82° 43’ 53.256" E 24° 43'23.494" N
73 82°44'44.110" E 24° 43' 12.088" N
74 82°43'19.132"E 24° 42'53.101" N
75 82° 42'26.787" E 24° 42' 22.080" N
76 82°42'7.243" E 24°41'51.516" N
77 82°42'13.793"E 24° 40' 57.356" N
78 82°42'37.685" E 24°40'6.328"N
79 82°42'42.342" E 24°39'7.198" N
80 82°43'33.330" E 24°39'7.446" N
81 82° 44'39.057" E 24° 39' 20.000" N
82 82°45'39.173" E 24°39'21,795" N
83 82° 47' 24.566" E 24° 39' 6.405" N
84 32°48'15.098" E 24° 39'38.251" N
85 82°49'3.387" E 24° 40' 43.400" N
86 82° 50’ 23.281" E 24° 39'25.047" N
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87

82°52'16.527T"E

24° 39' 48.609" N

38

82° 54'3.742" E

24°39'33.951" N

89

82°55'18.174" E

24° 40" 18.764" N

90

82°57'45.010" E

24° 39' 36.097" N

91

83°0'8.900" E

24° 38'41.783" N

92

83°2'20.305" E

24°39'1.647" N

93

83°3'27.460" E

24° 37'53.342" N

94

83° 3'26.833" B

24°37' 15.080" N

95

83°5'50.582" E

24° 37' 12.262" N

96

83°7'21.512"E

24° 37'7.659" N

97

83°6'7.959" E

24° 36'22.934" N

98

83°5'44.489" E

24° 34'45.090" N

99

83°4'33.404" E

24° 34'37.755" N

100

8§3°6'48.259" E

24°33'55.945" N

101

83%6'30.339" E

24°33'17.926" N

102

83°5'21.830" E

24°33'0.577" N

103

33°6'6.490" E

24°31'16.793" N

104

83°8'33.276"E

24° 28'58.287" N

105

83°9' 18.622" E

24°27' 58.573" N

106

83° 7' 5.022"E

24°27'59.631" N

107

83°4'35.861" E

24°27'54.214" N

108

83°3'25.626" E

24°28'35.110°" N

109

83°3'9.735"E

240 30! 0.189“ N

110

83°2'36.645" E

24°31'30.492" N

111

83°3'17.598" E

24°32'28.174" N

112

83°3'46.634"E

24°34'15.103" N

113

83°4'12.634" E

24° 34'47.193" N

114

83°4'55.976" E

24°36' 17.279" N

115

83°3'31.884" E

~ 24°36'50.052" N

116

83°1'35.435"E

24°36'52.465" N

117

82°59'9.511"E

24° 36'32.780" N

118

82°57'44.324"E

24°34' 59.049" N

119

82° 47'54.579" E

24°36'57.078" N

120

82°46'51.774" E

247 38'1.062" N

121

82°42'13.386" E

24°40'27.406" N

122

82°39'49.624" E

24°41'44.738" N

123

§2° 38'30.686" E

24°40'58.178" N

124

82°35'47.004" E

24°40'5.857" N

125

§2°33'8.706" E

24°39'4.275" N

126

82°31'56.796" E

24°39' 5.845" N

127

82°31'31437"E

24°40'31.812" N

128

82° 30’ 44.037" E

24°40'28.131" N

129

82°29'40.099" E

24°40' 12,128" N

130

82° 28'18.365" E

24°40'31.243" N

131

82°27'9.131" E

24° 40'29420" N

132

82°26'30.962" E

24° 41 55.499" N
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133

82°25'22.462" E

24°42'59.396" N

134

832°24' 14.784" E

24° 42'35.902" N

135

82°24'19.624" E

24°41'40.102" N

136

82° 25'50.196" E

24°42'15.029" N

137

82° 24'59.461" E

24°41' 18.924" N

138

82° 23'56.957" E

24°40' 27.916" N

139

82° 25'1.722" E

24° 39' 16.576" N

140

82°24'26.130" E

24°39'9.421" N

141

82°22'57.459" E

24° 38'37.790" N

142

§2°22'35.100" B

24°39' 14.610" N

143

82°23' 19.014" B

24° 39'33.346" N

144

82°21'52.217" E

24° 39" 6.680" N

145

82°21'23.569" E

24°39'51.876" N

146

82° 19'20.994" E

24° 40' 26.256" N

147

82°20'22.175" E

24°40°41.525" N

148

82°21'50.029" E

24° 39'56.630" N

149

8§2°22'52912"E

24° 40' 1.048" N

150

82°21'25.461"E

24°41'22.565" N

151

82°23'18.730" E

24° 40' 29.936" N

152

82°23'21.988" E

24°41'17.338" N

153

82°22'38.804" E

24°42'6.002" N

154

82°21'53.989" E

24°43'12.984" N

155

82°21'8.079" E

24°44'4.162" N

156

82° 22' 24.090" E

24° 44'39.253" N

157

82°23'19.308" E

24°44'6.291" N

158

82°24'11.756" E

24°43'30.852" N

159

82° 24'5.065" E

24°44'24.172" N

160

82°23'26.416" E

24°45'11.964" N

161

82°21'40.745" E

24°45'15.431" N

162

82°20'32.235" E

24°45'0.239" N

163

82°20'11.114"E

24°46'10.329" N

164

82°21'0.722" E

24°46'46.499" N

165

82° 22'48.661" E

24°47'21.297" N

166

8§2°22'3.044"E

24° 48'40.770" N

167

82°21'27.205"E

24° 49'38.515" N

168

82°21'9.422"E

24°50'20.283" N

169

82°20'17.198" E

24°51'22.333"N

170

82°20'15.589" E

24°51'42.319" N

171

82°21'21.974"E

24°51'24.245" N

172

82°21'43.104" E

24°51'38.199" N

173

82° 21'57.058" E

24° 52'3.036" N
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List of Villapes falling within the

Annexure-II1

woposed Eco-sensitive zone of Kaimur-Wild Life Sanciuar

Sonbhadra/ Mirzapur along with GPS Coordinates

S.No. Name of the Village Direction ltloae
Northing Easting

. Sasnai East 24"28'27.52"" 83°8'40.92"
3. Makarbari East 24"34°47.5* 83°6'25.6'
3, Lauwa East 24"35'20.18" 83%7'25,97*
4, Biranchuwa East 24"35'52.33" 83°7'39.9"
5. Bhatawari Wesl 24%48°47.52" 82"21'22.86"
6. Halia West 24°4971,34" 82"20'36.17""
7. Dighiya West 24°48°7.63" 82"21'32.72
8. Barbohi West 24°46'34.39" 82°21°29.52”
9. Barhula West 24"46°1.31" 82"2057.01"
10. Barua West 24%43°28.16"" 82°21'46.58"
1. Aura West 24%43°43.07" 82°21'29.41""
12. Dhamoli West 24"42°30.89" 82°21'50.04"
13. Gurgi West 24%45'18.29™ 82"20.43.62"
14, Kawaljhar West 2431’19~ 82°22°30.5™
15. Khamarhasiya Kala West 24°44°15.36" 82%20°57.48"
16. Silhata West 24°40°2.78" 82%22’33.1”
17. Thotha West 24°42'56.92" 82%21°4824"
18. Phuliyari West 24%0°19.7” 82%21°1.3"
19. Gajariya West 24°39°53.46" 82%20'1745"
20. Kedwar North 24%51°26.82" 82"2428 84"
21. Kharihat Khurd North 24%51°40.75" 32°32’32.03™
22, Devaghata Pandey North 24°52°17.87" 82%21°58.68"
23, Kanhari North 24"43'57.94" 82°36'20.64
24. Semra Kala North 24%43'37.99" 82°36'3.6"
25, Semra Khurd North 24°44°28 36" 82°36'12.6™
26. Mukha North 24%4°4 81" 82%2'26.57"
27. Parsiya North 24%4'4.63" 82°41°35.52"
28, Parasauna North 24"42'20.16" §2°35'23.06"
29. Veerkhrud North 24%3'54.88" 82°38°38.72"
30. Barodhi North 24°44'9,38" 82%42'25.06"
31. Ghuwas North 24%42'257" 82°39'52.34"
32, Ghoriya North 24"43'52,36" 82°38'57.8"
33, Devgarh North 24"39°13.25" 82%4'15.18™
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34. Majhigawa Mishra North 24°43'33.17" 82°44'11.18"
35. Var North 24"41'16.08" 8243'27.08"
36. Mohini North 24°43'31.87" 82°43'44.8"
37. Vardiya North 24°40°16.54" 82°43'52.25
3s. Guruwal North 24"39°52,22"". 82°46'57.18"
39. Silhat North 24"40'25.93" 82°56'11.94
40, Musardhara North 24°40°31,15" 82°49'15.75"
41. Tendui North 24"40'38.42" 82°49'20.75"
42, Dhomkhari North 24"40° 11,21 #2"48°30.1""
43, Khirihata North 24°39°'58,03" 82°4%'52.27"
44, Garma North 24%4046,02° 82°49°41 .09
45. Dhomhar North 24°40°'27.59" 8253'59.96"
46. Oberdech North 24"40°42.24"" 82"53'50,32"
47. Dugauliya North 24%40.19,38" 82°56'7.3"
48. Judholi calony North 24"40°25,72" 82"57'13.18"
49 Raghunathpur Notth 24"40'25.5" 8257°45.76"
50. Bahuhar North 24°39'51.34" 82°57°27.32”
51. Basauli North 24"39'54.76 83°1'7.43
52, Amauli North 24%39'28.91""" 82°59'21.55"
53. Baghuari North 2439'51.91”" 82%58°59.16"
54. Tiloli North 2439'47.27 82°59°'19.21”
55. Chhapcea North 24°39'7.99" 83°3°21.85"
56. Lodhi North 24"38'57.55" 83°3’14.62"
57. Chopan South 24%31°5.52” 83%2'9.38”
58. Bargawa South 24"36°37.04™ 8254°32.8"
59. Madain South 24%36°11.92" 82°53'8.81"
60. Chatawar South 24°36°14.4" 82°50°35.56
61. Semiya South 24°36°32.47" 82°48°43.56"
62. Chhitikpurwa South 24%35°49.42" 82°49°32.41™
63. Kudari South 24°35°55.1" 82%7°1.79"
64. Tita South 24°38°45 46" 82°21°35.58"
65. Pedariya South 24°38°29.76" 8222°37.38"
66. Paudhi Rampur South 24°37°50.02" 82%22'2.75"
67. Matwar South 24%44'25.84" §2%28'53.98™
68. Belahi South 24%43'31,73" 82%30’1.62"
69. Kusiyara South 2443'20.96" 82°30'36.83"
70. Nadana South 24%43'34,32" 82°30°48.24"
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Annexure -1V
Performa of Action Taken Report: - Eco-sensitive Zone Monitoring Commiltee.-
Number and date of meetings.

Minutes of the meetings: mention main noteworthy points. Attach Minutes of the mecting as separate
Annexure.

Status of preparation of Zonal master Plan including Tourism master Plan

Summary of cases dealt lor rectification of error apparent on face of land record (Eco-sensitive Zone
wise).

(Details may be attached as Annexure)

Summary of cases scrutinised for activities covered under the Environment Impact Assessment
Notification, 2006

(Details may be attached us separate Annexure)

Aoa s

Summary of cases scrutinised for activities not covered under the Environment Impact Assessment
Notification, 2006.

(Details may be attached as separale Annexure)
Summary of complaints lodged under Section 19 of the Environment (Protection) Act, 1986.

Any other matter of importance.
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. 2044) ¥ el e, w29, 2024/59%S 8, 1946
No. 2044] NEW DELHI, WEDNESDAY, MAY 29, 2024/JYAISHTHA 8, 1946

waTaer, § AR SeErg, TRady wEe

AT
TS Reely, 29 7%, 2024

T3, 2143(3).— 17 TCH, T (G@eern) 99, 1986 ¥ s 5 F Sufaewr (3) & @1
gfee wateaor (@er) afifae, 1986 (1986 =T 29) it &r<r 3 Fi ITUTY (1) 3 ITUTT (2) F €< (V)
AT @ (xiv) TR TexT ATRAAT ST TANT L §T, AILT & T, FGTEmer, ¥ 11, &< 3, IuEe (i) #
AT 1.3, 891 (), AT 20 ATH, 2017 ST KIAGEAT Sl it 7% At

A ek AT Y 7 T P o AT T e AT SR ¥ s A wh &

T wateaor (g Faw, 1986 F Fuw 5 1 ST-few (4) 75 Sy T § & 5= § =60
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(W [I—EveE AT T TI © ST 3

oy~ 3o =T W ¥ qerww, swmTor, w@wr 11, €9 3, ST g% (i) § sl g
HT.3T. 891(3r), ATl 20 AT, 2017 Frr webrfar i 18 oft

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 29th May, 2024

S.0. 2143(E).—Whereas the Central Government, in exercise of the powers conferred by sub-section (1) and
clauses (v) and (xiv) of sub-section (2) of section (3) section 3 of the Environment (Protection) Act, 1986 (29 of 1986)
read with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, issued a nolification in the Gazelte of
India, Extraordinary, Part-11, Section 3, Sub-section (ii), vide number 8.0. 891 (I5), dated the 20™ March, 2017,

And whereas the Central Government is of the opinion that il is necessary and expedient in the public interest
to amend the said notification;

And whereas sub-rule (4) of rule 5 of the Environmenl (Proleclion) Rules, 1986 provides that whenever it
appears to the Central Government that it is in the public inlerest to do so, il may dispense with the requirement of
notice under clause (a) of sub-rule (3) of rule 5 of the Environment (Prolection) Rules, 1986;

And whereas the Central Government is of the opinion thal il is in the public inlerest to dispense with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the Environmenl (Protection) Rules, 1986 for
amending the notification number 8.0. 891 (L), dated the 20" March, 2017;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clauses (v) and (xiv) of sub-
section (2) and sub-section(3) of section 3 of the Environment (Prolection) Act, 1986 (29 of 1986) read with sub-rule
(4) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby makes the following
amendments in the notification of the Government of India, Ministry of Environment and Forest and Climate Change,
published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (ii), vide number 5.0. 891 (E), dated
the 20™ March, 2017, namely:-

In the said notification, for paragraphs 5 and 6, the following paragraphs shall be substituted, namely : -

5. Monitoring Committee. - The Central Government hereby constitutes a Monitoring Committee consisting of
the following persons, namely: -

@ Commissioner, Mirzapur Chairman, ex officio;
(1) A representative of District Magistrate, Sonbhadra Member, ex officio;
(1i1) A representative of District Magistrate, Mirzapur Member, ex officio;

; Regional Officer, Uttar Pradesh Pollution Control Board, ] -
() Sonbhadra or Mirzapur Member, ex officio;

(4] Senior Town Planner of the area Member, ex officio;

An expert in the area of Ecology and Environment to be
() nominated by the Government of Uttar Pradesh from time Member;
to time every three years.

A representative of Non-Governmental Organisation
[working in the field of environment and heritage] to be i

) nominated by the Government of Uttar Pradesh from time
to time every three years.
(viii) Member of State Biodiversity Board Member, ex officio;
g Member Secretary,
(1x) Deputy Conservator of Forests, Kaimur Wildlife Division

ex officio.”
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6. Functions of Monitoring Committee. — (1) The Moniloring Commiltce shall, based on the actual site-
specific conditions, scrutinise the activities covered in the Schedule Lo the nolification of the Government of
India in the erstwhile Ministry of Environment and Forest, vide number 8.0. 1533 (I3), dated the
14" September, 2006, and are falling in the Eco-sensilive Zone, excepl for (he prohibited activilies as
specified in the Table under paragraph 4 hercof, and refer lo the Central Government in the Ministry of
Environment, Forest and Climate Change or the State Environment Impaet Assessment Authority, as the case
may be, for prior environmental clearances under the provisions of (he said notification.

2)

(3)

)

®)

©

The activities not covered in the Schedule o the nolification refetred to in sub-paragraph (1) and falling
in the Eco-sensitive Zone, excepl [or the prohibited activilies as speciflied in the Table under paragraph
4 thereof, shall be serutinised by the Moniloring Commitlee based on the aclual site-specific conditions
and referred to the concemed regulatory authorities.

The Member-Secretary of the Monitoring Commillee or the concerned Collector or the concerned
Deputy Conservator of Forests may file complaint under scclion 19 of the Environment (Protection)
Act, 1986 against any person who conlravenes the provisions of this notification.

The Monitoring Commiltee may invile representalive or expert from concerned Department,
representative from industry associations or concerned stakeholders to assist in its deliberations
depending on the requirements on case to case basis.

The Monitoring Committee shall submit the annual action taken report of its activities for the period up
to the 31" March of every year by the 30™ June of that year to the Chief Wildlife Warden of the State in
pro-forma specified in Annexure-IV, appended to this notification.

The Central Government may give such directions in writing, as it deems fit, to the Monitoring
Committee for effective discharge of its functions.”

[F. No. 25/112/2015-ESZ/RE]
Dr. S. KERKETTA, Scientist “G”

Note.- The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section
(ii), vide notification number 8.0. 891(E), dated the 20™ March, 2017.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- 110064
and Published by the Controller of Publications, Delhi-110054.  mano
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of the Ministry of Environment, Forest and Climate Change.

Matters related to grant of NOC to Tea Growers in Arunachal Pradesh: Cultivation
of tea on the lands not falling within the ambit of judgement of Hon’ble Supreme Court
dated 12.12.1996, will not require NOC from the Ministry. However, prior approval of
the Central Government will be required if such aclivily is proposed on the forest land as
defined in the Hon’ble Supreme Court order dated 12.12,1996,

Charging of a lump sum amount of the project cost where delay in preparation of
the Wildlife Management Plan and Soil and Moisture Conservation Plan is beyond
the control of user agency and State/UT

The State Government should submit Wildlife Management Plan, along with detail cost
of its implementation into the account of CAMPA along with the Stage-I compliance.
However, in cases where it is not possible for the State to submit the compliance due to
delay in preparation of such plan, a lump sum quantum of following amount may be
realized from the User agency and submitted along with the Stage-I Compliance:

(i) 2% of total project cost towards the cost of implementation of the Wildlife
Management Plan and/or 0.5% of the project cost towards the cost of
implementation of Soil and Moisture Conservation Plan, as the case may be, shall
be charged from the user agency and deposited into the account of CAMPA and
the same may be intimated to the MoEF&CC for the purpose of obtaining
approval under the The Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980;

(i) Inrespect of linear projects, the stipulated norms of 2% and 0.5% towards the
cost of Wildlife Management Plan and Soil and Moisture Conservation Plan, as
provided in the Ministry’s guidelines dated 8.06.2022, will be proportionate to
the extent of forest land involved instead of total project cost or actual cost of
implementation of such Plans, whichever is more, should be charged from the
user agency;

(iii)  The provisions of Wildlife Management Plan or Soil Moisture Conservation
Plan shall be approved by the competent authority in the State and accordingly,
the deficit amount, if any, from the money already realized from the user agency
to the tune of 2% and/or 0.5% of project cost proportionate to the extent of
forest land involved, shall be paid by the user agency, and the same shall be
deposited in to the CAMPA account.

(iv)  The State Government shall ensure that details of the finalized WLMP, SMC
Plan and disposition of monies, payment of deficit amount, etc. shall be
approved by the competent authority and concurred by the concerned IRO of
the Ministry within a period of one year from the date of deposit of the said
amount.

(v)  State Government shall ensure that under no circumstances, implementation of
such mitigating measures envisaged in WLMP and SMC or other similar
Plans/Schemes should be delayed beyond a period of 2 years from the date of issue
of final approval under the Adhiniyam to ensure commencement of rejuvenation of
ecosystem services lost from the forest area allowed for non-forestry use of forest
land at the earliest possible time.

47
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Ref: ACPTPL/UPSHA/CAMP/2024-25/075 \,‘ 1 C

. 16.07.2024
Dated 02 ACP ToLLwAays PRIVATE LTo.

To BPV FOR VARANASI -« BHAKTINAGAR HIGHWAY (BH-0SA)
The Member (T) CIN No: W4S400UP2011PTCO47755

Uttar Pradesh State Highways Authority
4™ Floor, Kisan Mandi bhawan

Vibhuti Khand, Gomti Nagar,

Lucknow, Uttar Pradesh 226010

Project: Four Laning with paved shoulder of Varanasi — Shaktinagar Road of SH-05A
form As-Built Ch. 0.00 to Ch. 113.440 in the State of Uttar Pradesh on
Design, Build, Finance, Operate and Transfer (‘'DBFOT’) basis:

Subject: Regarding Project Cost for DFO Wild Life.

Ref.
1) Authority letter no.332/Pravi-18(SH-5A)/NGT-Ash. Ch./2024-25/UPSHA/Lko

dated 24.06.2024.

2) Authority letter no.386/Pravi-18(SH-5A)/NGT-Ash. Ch./2024-25/UPSHA/Lko
dated 08.07.2024 X

3) Concessionaires letter number ACPTPL / UPSHA/CAMP/2024-25/ 060 Dated
20.06.2024.

Dear Sir,

This is referred to the letter and subject mentioned above the Project cost between
Chainage 68.300 to 72.000 (Design Chainage) 72.000 to 76.000 (Old Chainage) — No
construction has been done in this area (refer to concessionaire’s letter number
ACPTPL / UPSHA/CAMP/2024-25/060 Dated 20.006.2024).

The project cost of the above stretch of highway as per MoRTH standard data book
2020 is,

B S O A R S SV S—

Amount for Construction of Road
- Quantity in

Quantities Cum Rate Amount
Granular Sub-Base (GSB) 6,501 4,501 29,261,001
Wet Mix Macadam (VWWMM) 5,570 5,143 28,646,510
Dense Graded Bituminous Macadam (DBM) 2473 7,218 17,850,114
Bituminous Concrete (BC) 1,075 8,353 8,979,475
Total in Rs, 84,737,100
Rs C "
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Total cost of Construction of Road is Rs. 84,737,100

The cost at the time of COD i.e. 2015, taking Escalation as 5% per year, the cost at the
time of construction i.e 2015 is Rs. 65555091

The cost of construction of the building in the toll plaza area 72.600 (old Chainage)
68.180 New Chainage, which is allegedly being claimed to be part of the Wild Sanctuary
/ Forest Department.

Plinth Area Rate of constructed building as per PWD (SOR) 2020 Plinth area rate is Rs
8360 for single storey & Rs 8430 for double storey

The cost at the time of construction l.e. 2015, taking Escalation as 5% per year, the cost
at the time of construction i.e 2015 is Rs. 6,469 for single storey and Rs. 6,523 Rs 8430

for double storey.

Cost of Building in area allegedly being claimed to be part of the Wild Sanctuary / Forest

Department
S.no Description of Building Areain Sq.m Rate Rs Amount
1 Mess 251 6,550 1,644 050
2 TC Room 299 6,605 1,974,895
Total Cost of Building 3,618,945

Total Project Cost road+ constructed building = Rs. 65,555,091 + Rs. 3,618,945 = Rs.
6,91,74,036

Thanking you and assuring you of our best services always.

For ACP Tollways Pvt. Ltd.

Authorised Signatory
CCTo:

1. M/s MSV International Inc.in association with AICONS Engineering Pvt. Ltd.
Varanasi.
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8% In compliance of the order of Hon'ble NG'T, Principal Bench, New Delhi in O.A. No. 636
0f 2022, Ashish Chaubey vs ACP Tollyways Pvi, Ltd. & Ors - reg:

ot ARG WOR iRy & wwary wRad e, w@ag 8y safay gono, T @
T3 W0-L-1308/UP/2022/41 fRie—22.04.2024

TR,
Mo Hosliodlo ¥ fewll F AR 0.A. No. 636 of 2022, Ashish Chaubey Vs ACP

Tollyways Pvt. Lid. & Ors. H WIRG amew RAiF-22082023 @ IFuler ' & W ¥ ARa
TR, W, ¥ @ Ty WRadd #aem, 490 o, a@ s @ v
L-1308/UP/2022/41 fiis—2204.2024 gRT SR 91 W RR @ goiafafea wim o Fmed
WA B Srezer /g PR PR S @ aner @ T -

“Since the project comes under the Eco-Sensitive Zone, thus it is recommended that the
Monitoring Committee as per Para 5 of the gazette notification No. 5.0. 891 (E) dated
20.03.2017 of the Ministry of Environment, Forest & Climate Change, New Delhi may be
directed to access the extent & amount of violation of Eco-Sensitive Zone and evaluate the
compensation which will be levied on the User Agency. The committee may take into
consideration Clause 1.22 of FC guidelines while deciding the amount of compensation.”

UH F A H ARG WHR TR T W ooy WadT wEew 1 R &
SRR Wo-rA. 891 foFiF 20032017 7 Wehrg SfREET Wo wram 2143 @) e
m.oszoz4$mﬁmﬁﬁmmﬁwmwmm,ﬁmm,m
@ eAedr W RAE 18.07.2024 BY AWEE 0300 T AR A T | 9 6% ¥ Mo U
&a afevo, o dio 7% fRiwh § I 0.A. No. 636 of 2022, Ashish Chaubey Vs ACP
Tollyways Pvt, Ltd. & Ors. faAid-22.082023 T4 *IRA TRER & TaieRwy 4 W& oy WRad
WA @ 9 Ho-File No.L-1308/U.P./2022/41 R 22042024 § RA T el & argurem
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o v TRl BN R T vt @ Sewed @ &9 ¥ FREl G grr were
T Ra-RET W PR SO B MRS ® ¥ 60-122 & SFER Far o
@ THIF-ACPTPL/UPSHA/CAMP/2024-25/075 Rl 16072024 ERT WY&l IRI
TRAGT B AT TR 6,91,74,03600 B MR W FERER GRS avW @ ol
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1 }\}l'ildlife Management | 0 6,91,74,03600 | 2,00 wferra 0 13,63480.00
an
2 Soil and  Moisture | 0 6,91,74,03600 | 050 Hfa¥r 0 3,45870.00
Conservation Plan
el TR | W0 17,29,350.00
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